201 Coiling Attention [22 FEB. 1983] to a matter of 202

CAC (R RN S T T

gl : %8 ags o WM
AT @ F faaEi o gy w4y

Az afl @ ama 21
aft 7 dqwa A a7 @ fed w0 @
#T Mz afz *¥ @ aaar 8 )
afz awa A€ w@ar &) agn G1ET )
a4 ¥ wa gfear Weat ¥ T T
Sl X § a7 & ag @) @ @ 9Aw
A 3g f5 am @ aw @ ofe
9El, ¥A AT ¥ FIATW Wi ¥ -
ar Wed) #t gy, |

dqtIqamafy ;. T fai ag

aga TE 21

at fre wwer: .8 7oA
Nafem R dx arzt foggez a3
# A W D ogaar § o zear g
¥ -2 Wear wwar § e e &
GEASE 3 - S

A gqmewfa o oamed e F
TEIEN FIM GAr qF Fwar P
(=mgmma) . . .

ot TMaa xatrqer (firgre) !
gt & @y arat w1 am TE R
g1

st sz ar: o 27 daay
£ 3T WA w7 #@ Ay w
21 awig azg & fa N fed %
a7 R & 3@ fFd oaet =)
iz 2@ £ 7 fedfl awmy 8 &
AT WA aww Ay £1 ag ywha
A oA 2 b & agar g fa
ata xfear Wear @ g9 @ A
Afr a =9arr )

Urgent Public Importance

CALLING ATTENTION TO A MATTER
OF URGENT PUBLIC IMPORTANCE

Recent Increase in Prices of certain
Petroleum Products

MR. DEPUTY CHAIRMAN- Yes
Mr. Indradeep Singh. YoTen the

attention of the Minister.
E3

k

q,v*"L""EEP SINHA (Bihar).
Sir. I beg to call the attention of the
Minister of Energy to the recent in
crease in the prices of certain petro
leum products. ’

MR DEPUTY CHAIRMAN: Yes, Mr.
Sinha, yg, put your questions.

it ORADEEP SINETA - Sjr the Minister has. to
reay ou, his state-merit,

MR DEPUTY CHAIRMAN- The Minister
hag already laid th, statement, so, he need not
read it out again. You can put your questions.

SHRI INDRADEEP SINHA: I have not
seen the statement.

THE MINISTER OF ENERGY (SHRI P.
SHIV SHANKAR)fSS day it was made.

SHRI INDRADEEP SINHA: I wish to raise
broadly two points. One is the inspiration or
rather the motivation behind this increase in
the prices of certain petroleum products The
formal aspect, the constitutional aspect, was
yesterday brought before the House, that just
on the eve of Parliamentary session it was
beyond the bound, of Parliamentary propriety
for the Government to do it and increase the
prices of certain petroleum products which will
yield a, income of approximately Rs. 800
crores. But I am not raising this aspect. I am
raising two other aspects. One is the form in
which the increase has taken place. If the
increase had been made by increasing the
excise duty, the States should have been
entitled to
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their share. But when the increase has been
made by raising the rate of cess on the crude,
the States do not get anything. So the burden
is imposed on the people. The burden is in the
form of taxation It is taxation. It is a kind of
taxation. A taxation is levied in a form in
which the States are defrauded of their legiti-
mate share. This is a practice which is ot
conducive to the strengthening of norms of
parliamentary democracy in the country, or
even to the strengthening of democratic
relationship between the Centre and the
States.

Secondly, Sir—it is no less important—I
wish to draw the attention of the Minister to
another aspect. Unfortunately, our
Government thought it wise to go in for IMF
loan, and we ar, in the second year of the loan.
In the second year of the loan, the IMF grants
even the instalment /by instalments. Even the
second year's amount of Rs. 1800 crores was
not granted in one lump sum. It is grant. ed bit
bv bit, and before every sanction a team of
IMF inspectors is sent to our countrv. They
examine the records of the Government. They
dictate certain condiMons to the Government
and the Government dutifully carrie, them out.
Now, Sir, such a team visited our country
recently and the IMF insists that a certain
ceiling on the total bank credit to the Gov-
ernment and total bank. . .

MB. DEPUTY CHAIRMAN: That is a
different matter.

SHRI INDRADEEP SINHA: 1+ is not a
different matter. I am just coming to it. The
total bank credit to the Government and the
total bank credit to the private commercial
sector, in both respects, the IMF has laid
down a certain ceiling, and it is insis™-ed that
the ceiling should be observed. The ceiling
was crossed. And what did the Government
do? There is across the board increase in
customs duty. They increased the rate of cess
on POL products and they asked the
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public sector undertakings to take loans from
commercial banks at a high rate of interest and
pay back the loan to the Government. They
issued a blanket order t, all State Govern-
ments that they must clear their overdrafts,
otherwise all payments will be stopped. And
in certain States, such blanket orders were
issued that even bills for the purchase of
medicines in hospitals could not be encashed,
and ther, was a blanket ban on payment of all
bills.

MR. DEPUTY CHAIRMAN: This cannot
be tagged on to this.

SHRI INDRADEEP SINHA: This point is
related. My contention is that at the dictates of
the IMF inspectors, in order to bring the
Indian finances within th, limit; of the credit
ceiling prescribed by the IMF, all these hasty,
unconstitutional and undemocratic steps were
taken which have not only impose® an
additional burden on the common people but
also defrauded the States of their legitimate
share of revenue and they had weakened the
Centre-State relations and made our country
an object of ridicule in the international
community.

SHRI P. SHIV SHANKAR. Sir, 1 have
called out certain aspects of the questions
from what the hon. Member has observed. The
first issue that he raised is the motivation
behind the increase in prices. Sir, yesterday I
mad, the position clear and I may recount it
today also that the necessity to increase the
prices was—(a) to reduce the gap in the
balance of payments by curtailing the import
of crude oil and petroleum products; (b) to
meet the increased requirement of resources
for development of the oil industry; (c) to
meet the working capital requirements of the
oil industry; (d) towards increase in railway
freight of major petroleum produces like
motor spirit, kerosene, HSD and LDO which
were not passed on to the retail trade from
July, 1980 onwards; (e) increased burden on
the oil industry due to adverse effect in the
rupee-dollar parity. Now,



205 Calling Attention [ 22 FEB. 1983 ] to a matter of 206

these were the reasons which motivated
the Government to revise the prices.

On the question of propriety, yesterday
itself I had made the submission and I
need not repeat. My hon. friend has said
that because of the increase in the cess,
the States have been deprived of their
share. Sir. actually, so far as the cess is
concerned which has been increased, it is
on the oil itself from the companies to the
Government under the Act. The increase
in the prices would also result in the
higher collection of sales-tax by the
States. In fact, my Department has
worked out the figures on the basis of the
increase of the prices. The States would
be entitled to Rs. 40 crores. On the
statement that this price increase has
resulted because of the dictates of the
IMF inspectors, I must submit that there
is no basics in this.

MR. DEPUTY CHAIRMAN: Dr. Bhai
Mahavir.
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SHRI P. SHIV SHANKAR: Sir, on the
basis of the observations that have been
made by the hon. Member, while the
intention, I had made clear yesterday, is to
protect the weaker and vulnerable sections
of th, society, I must submit that for the first
time the Government has taken steps to
divide the society vertically into haves and
havenots. The idea behind this, I must
submit, is that this is only a beginning.
Perhaps, at a later stage, even the essential
commodities will have to be supplied to the
weaker segments of the society at
subsidised rates. My hon. friend, while he
referred to this aspect, I must submit, has
mixed up this question with the distribution
system. | am aware that there are certain
weaknesses in the distribution system. On
18th February, a meeting of the Secretaries
of Civil Supplies or the Commissioners of
Civil Supplies of the States, by whatever
name you may call them, was summoned
here. My
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officials and myself have discussed | with
these officials about an effective distribution
system. There are a few loopholes, I must
confess, from State to State. But necessary
instructions have been given for plugging
these loopholes which arise in the distribu-
tion system in the different States.

DR. BHAI MAHAVIR: I am only
suggesting that it is not a question of "
loopholes. It is a matter of a policy decision
not to issue ration cards. Have you taken a
decision to issue ration cards to all the
people, at least in the metropolitan citiei?

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): Ration cards were

found bogus in Delhi, in your
administration.
AUl

SHRI P. SHIV SHANKAR; Necessary
instructions have been given to all the
Civil Supplies authorities who had
assembled on the 18th that they should
take care to see that immediately, ration
cards are supplied to the vulnerable
sections By and large all over the
country, sugar is supplied on the basis of
ration cards. I have myself gone into the
details. Everybody is supplied sugar on
the basis of ration cards. We have direct-
ed them that this card should be used by
some punch or some sort of a
mechanism which they could devise so
that the quota of kerosene is made
available to the people at large. I do not
deny, it is possible that some people might
face hardship. Iam not denying this
fact.  But it would be the endeavour of
the Government to see that these sections
suffer the least and for this, a, I said,
necessary instructions have already been
given, be it Delhi or any other place; this
is the approach we have taken. In fact. I
have myself personally spoken to the Civil
Supplies  Commissioners and  the
Secretaries on the 18th.

*" On the question of the quota having
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ha, been happening is that, from 1974 to

1980, the demand had been rising
every year, on an average 6.4
per  cent. But  for the last two

years, the demand has grown to the tune
of 10.5 per cent. I, the recent months, the
demand has exceeded this 10.5 per cent
and it has gone up to 12.1 per cent.
Actually, if we reckon the extra allocations
which are sought by different States, I am
afraid, the demand would go up to 21 per
cent. We have, on our part, tried to assess
the loss of kerosene which goes into
adulteration. Not less than 15 per cent is
going into adulteration, with the HSD.
Therefore, this malpractice  had also to
be checked. Various considerations
have  to be taken into account for the
purpose of devising this method. It is
true, notwithstanding our instructions,
some States might at the initial stage itself
provide the people only with the 70 per
cent of  their quota. I am not denying
that. We have informed them that if 15 per
cent goes towards adulteration, they could
increase the subsidised quota so far as the
vulnerable  sections are concerned.
They could also consider to provide them
with 100 percent, but it may not be
possible immediately. Take a case, I am
giving a very concrete case. Take a case
of a retail or a wholesale dealer in  the
labour areas or in the villages. By and
large people today use it either for the
purpose of illumination or for the purpose
of cooking. So far as poorer people are
concerned they use it mainly for
illumination purpose and people who
could be called lower middle class, use it
for the purpose of cooking also. We said
that they could be given to the extent of
100 per cent in. the rural areas and
the wurban labour  areas. But
notwithstanding that, of course, we have
given a leverage to the State Governments
because distribution system is in their
hands, with necessary instructions to see
that the demands of these vulnerable sec-
tions are met 100 per cent. It is possible, |
concede that some of the State,, might
reduce the quota of these sec-
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tions also to 70 per cent, I am not denying
thai, but this is an interim measure ag I
explained yesterday because within a few
months they have got to decide on the weaker
and vulnerable sections being provided with a
system which would enable them to get 100
per cent kerosene at the subsidised rate.

My hon. friend has referred to the hike in
prices of transport and so on. Our preliminary
calculations show that this price-rise would
lead to only a marginal increase in the
transport cost.

DR. BHAI MAHAVIR: That is what you
usually say on such occasions.

SHRI P. SHIV SHANKAR: I am giving
details, I have worked them out. For instance
for goods, the increase may be only .75 paise,
that is 3/4th of one paisa per tonnelkilometer
and for passengers it would be even lower,
that is 0.184 paise per passenger kilometer,
less than 1/5th of one paisa. Of course, I have
got further details which I have worked out in
the form of a chart, which I am prepared to
show to the hon. Member.

MR. DEPUTY CHAIRMAN: No, no.

SHRI P. SHIV SHANKAR: This is what
we have worked out and it is possible. . .

DR. BHAI MAHAVIR: I do not think the
truck operators, the bus operators or even the
railways will be guided by these figures.

MR. DEPUTY CHAIRMAN: ft is his
calculation.

SHRI P. SHIV SHANKAR; It is possible, I
concede that they might rise a little, but so far
as the impact of this increase is concerned, it is
high_ ly negligible. The intention of my
bringing these figures to your kind notice is
that the impact of this increase Is highly
negligible.
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SHRI P. SHIV SHANKAR: Mr.
Deputy Chairman, the hon. Member has
raised...

SHRI P. SHIV SHANKAR: I would
only confine myself to two or three
aspects which the hon. Member has
directly raised with reference to my
statement. Sir, on the question of increase
of prices, the last increase was effected in
July, 1981 and, afterwards, the various
changes, even in the pricing mechanism
with reference to the different products,
had taken place, and I have already said
that there was also a large-scale
malpractice of adulteration. As a policy
this issue had to be considered,
particularly on the question of kerosene. I
must submit that the Oil Price Committee
also had been emphasising the need fo
maintain price parity between the two
products of HSD and kerosene. In fact, 1
found quite a large number of publicmen
also raising this issue. This question had
to be gone into in one form or the other.
Therefore, when he asks whether
personally I do approve it; well. I am a
party to it. Sometimes a difficult decision
has to be taken. But, in taking this
decision, as I said.

SHRI SHIVA CHANDRA JHA: So
you don't approve it individually, but
because you have to do it....

MR. DEPUTY CHAIRMAN: Hear
him first. Don't impute motives.

SHRI P. SHIV SHANKAR: When
facts are- evenly placed, sometimes it
does present a difficult situation for
taking a decision. In this case, as I was
submitting this wag going to affect the
vulnerable and weaker sections of the
society so far as S.K.O. was concerned
and, therefore, we had to evolve the
double pricing mechanism.

[RAJYA SABHA]
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other aspect which the hon. Member has
raised is as to why it has not been brought
.S a part of the budget mechanism. This is
only a pricing policy, and I have made this
position clear more than once. At no point
of time was the price increase in
petroleum products a part of the budgetary
mechanism. [ have tried to carefully go
into it. Even in 1981 or carlier, when it
was done, it was done only by way of a
price mechanism and not as a part of
budget. I assure the hon. Member that his

fundamental right to movement still
continues to be there.
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SHRI DIPEN GHOSH (West Bengal);
Mr. Deputy Chairman, Sir, I would only
put specific questions to the hon.
Minister. I pick up the %rea<j left by the
hon. Minister, by saying that for the first
time, by this policy, they have divided our
society into two distinct groups—the
have-nots and the haves. In his statement
he has said that by this policy he likes to
bring about an egalitarian society and,
thanks to his platitudinous statement, if
the bringing about of an egalitarian
society would have depended upon only
making of statements inside the House,
then, surely, this Government, during the
last thirty-five years could have brought it
about. But, instead, they have really
divided the society into two groups— one
of have-nots and the other of haves—and
with their own statement admitting that
with the passing of years more and more
people are going below the poverty line.
And this policy would lead to push the
people further below the poverty line.

But, Sir, I want to put two or three
questions. Firstly, I take UP the ques,, tion
of the price of diesel V>v the
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recent increase of which the cost of operations
of transport would go up, particularly, the
transport operated by the various State
Governments through the State Transport
Corporations. And, as you know, the States
have their own constraints.

MR. DEPUTY CHAIRMAN:
point has been replied to.

This

SHRI DIPEN GHOSH: When they have got
their own constraints, the States are being told
by the Planning Commission and by the
Centre to concentrate on the mobilization of
resources inside the States; and they are being
told to cut the non-Plan expenditure. But with
the raising of prices of priese, the cost of
operations will go up. Will the Government
subsidize the State Governments to the extent
this rise in prices would result in escalation of
cost of operation of the buses or the vehicles
of the State transport corporations? That is one
point.

The second is regarding kerosene. The
Government have announced a dual pricing
policy, and the hon Minister has stated much
about it. In this context, I take to point out that
in the country stretching from Kashmir to
Minicoy Islands and from Assam to Gujarat.
And almost 80 per cent of the people living in
villages; and 78 per cent of the people, as told
by the Minister, being the weaker section or
the poor people for* whom the Minister has
assured selling of kerosene at subsidized rates
through the public distribution system. He has
also made a statement that he hag already
called a meeting of the Civil Supplies heads of
various States and he is concentrating upon
evolving a mechanism. Vet. with the given
efficiency of

this Government—and I do not know
how long Mr P. Shiv Shankar will re.
main the Energy Minister with this
particular job. . .

MR. DEPUTY CHAIRMAN: It is the State
Governments. . .
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SHRI DIPEN GHOSH; I am saying that the
State Governments are also tumbling. Three or
four State Governments are also tumbling. But
my point is, till this mechanism is evolved by
which the Central Government with the help
of various State Governments allows the sale
of kerosene oil at subsidised rates through the
public distribution outlets, how will the poor
people be given kerosene at subsidized rate,
what will be the process, and to what extent is
the Central Government in a position to ensure
supply of kerosene at subsidized rate till this
mechanism is evolved? (Time-bell rings) One
minute.

The third is that enough has been said about
adulteration, that in order to discourage
adulteration of diesel by mixing kerosene, the
prices of)/ kerosene had to be raised. May I
know whether there were not other methods of
preventing  adulteration or discouraging
adulteration without rais_ ing the prices of
kerosene, thereby hitting hard the common
people? There was a decision at one point of
time that kerosene oil be coloured in order to
distinguish between the two and in order that
kerosene be not mixed up with diesel. But
what steps did the Government take in that
regard? One point more.

MR. DEPUTY CHAIRMAN: Yes, Mr.
Minister.

SHRI DIPEN GHOSH: 1 am putting
specific questions, and these questions have
not been put by other hon. Members, a, I have
understood.

MR. DEPUTY CHAIRMAN:
conclude.

Please

SHRI DIPEN GHOSH.  And the
fourth is about the cut in consumption
and the cut in the import bill. There

was a committee which was set up

I for conservance of oil and effect
economy in the use of oil, and they

| had made certain recommendations
i also. What steps has the Government
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taken to reduce consumption of fuel, particularly
petrol and petroleum products as a whole.
Another thing is that we are seeing that the
consump- | tion of oil is not elastic but is in-
elasticc ag 1 could understand particularly
because the Government has gone in for
production of more cars, Maruti and others. So
many more cars will he produced in the course of
the year, and the consumption will also rise. How
is the Government going to propose this cut in
consumption of 0il?

\

SHRI P. SHIV SHANKAR: Sir, I am sorry, |
may have to join the issue with the hon. friend.
When he says that this policy would push the
people below the poverty line further. I do not
think that this is a correct assump. tion. In fact,
these sections have got to be helped, and it is a
process of helping, the subsidy i; one of the pro-
cesses of helping these sections. And I am not
able to see the rationale behind the statement
made by my hon. friend. Of course, into his
.general observations, I would not like to go.

The second aspect that he made is

because of the increase in the HSD prices, so
far as the state transports are concerned,
whether the Government of India would come
forth with subsidy. That question does not
arise. | have said why we have increased the
price. This aspect is not under the
consideration of the Government.

SHRI DIPEN GHOSH: Why? The States
are being asked to cut down the expenditure.

MR. DEPUTY CHAIRMAN: That is a
different matter. He is not concern. ed.

SHRI P. SHIV SHANKAR: The third
aspect is with reference to the mechanism
through which the poor people will get
kerosene at the subsidised rate. I have just
now made the submission that so far as the
Central

[ RATYA SABHA ]
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Government is concerned, it appoints the
wholesale dealers. The retail dealers are
appointed by the concerned Civil Supplies
Departments of the States. That is one
aspect.

The second aspect is, as I have said, the
sugar cards are available today all over. We
have already advised that in the interim period
that must be immediately pressed into service
for the purpose of supplying kerosene. I have
submitted earlier how I have advised that even
in this interim period we should see that the
vulnerable sections are supplied 100 per cent.
But I hav, also said that it was possible that
the States might take a view that they would
supply only 70 per cent. But this would only
be for the interim period of roughly three to
four months when the system develops. I have
already submitted that 15 per cent goes for the
adulteration, and my assumption is about 10
per cent also goes for the industrial purposes.
So, if this 25 per cent has got to be reckoned,
then, it comes to roughly about 70 per cent
which was catering to the needs of the people
for the purpose of illumination as well as
cooking, both. That has been taken care of.
Therefore, 1 do "t see any 'difficulty at this
stage even for the interim period in supplying
kerosene at the subsidised rates, particularly
to the vulnerable sections.

The hon. member has also referred to
another aspect of the other methods to avoid
adulteration. It is true that colouring is one
process; proper vigilance is also another
process. But, Sir, w, have got to reckon with
the human ingenuity, as a result of which it
goes on working out to get over the various
difficulties or the various situations that
present to a particular society, and people. By
their ingenuity they have been trying to find
ways and means to get over these efforts that
were made by the Government in order to
curb adulteration of kerosene with HSD.
Therefore, this is one step which we thought
we should take, and this would be an effective
step.
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Sir, on the question of import-savjng, as
compTJWti to 1981-82, when we had t, spend
foreign exchange to the tune of Rs. 5,500
crores, for the year 1982-83 it hag come down
to Rs. 4,800 crores, thereby showing a saving
of Rs. 600 crores.

SHRI MURLIDHAR CHANDRAKANT
BHANDARE (Maharashtra): Mr. Deputy
Chairman, Sir, this Calling Attention raises
two very important questions. I will deal with
the first. I am happy that the hon. Finance
Minister is present in the House. This has
been variously dubbed as backdoor tactics, as
a measure to hoodwink Parliament and so on
and so forth. And the main objection has been
that it should have been a part of the
budgetary mechanism or exercise. I, on my
behalf, wish io enter , very strong cayeat
because I believe in an open and relaxed
debate even in regard to budgetary matters. I
just do not understand why all of a sudden on
the 28th of February every year the price of
commodity A or commodity B should change
or should be brought under higher or lower
rates of taxation. I think the time has come for
us to have a re-thinking on this aspect of the
matter, and what has been aptly and correctly
described by the hon. Minister of Energy as a
pricing policy, should be a feature throughout
the year so that you raise the prices as and
when it becomes necessary.

The second question, of course, is with
regard t, the merits of the pricing proposals or
th, price hikes which have been effected. Now
those like me who have been concerned very
seriously, very earnestly, very conscientiously,
with the energy strategy of the country—
because that is what will in a large measure
determine the fate, the growth, the progress, of
th, country, or the reduction of costs or
increase in inflation— are convinced that this
is the first vital step in the right direction. Arid
I say so with the backing of a large number of
authorities, because all those who are known
in this sphere
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hav, welcomed this measure. I have carefully
gone through the editorials which "have been
published in the various dailies and I find that
there has been an unanimous acceptance and
acclaim of this policy of the Government. Thij
measure has not come a day too soon. In fact,
it should have com, much earlier. It was
necessary to raise “*he prices of kerosene and
high speed diesel which had been dismally
low and which had been affecting the very
causes which have been set out in the
statement of the Minister. I do hope thai the
Government will proceed with these bold
steps. Though temporarily they may appear to
be a little cost-pushing, in the long run they
will really end in a great saving of foreign
exchange, a great saving of oil reserves and in
making available alternative sources of energy
so necessary for our country at this stage.

I am quite sure that the main purpose of
this dual pricing policy has been the concern
for the weaker sections. I am quite sure that
the Minister of Energy will adopt proper
guidelines and evolv, an efficient machinery
and mechanism to see that domestic supplies
of kerosene reach the poorest so that their
hearths remain kindled and they get cheap
kerosene for light and for cooking. I would
request the Minister to let me know whether
he will adopt a very effective and progressive
policy to attain self-sufficiency in energy.

SHRI P. SHIV SHANKAR: Sir, I do not
think that any question has been raised for me
to answer. But as I hav, already made it clear,
we are already working out an effective
system for the purpose of distribution of
kerosene at the subsidised rates to the weaker
and vulnerable sections of the society.
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SHRI P. SHIV SHANKAR; The only question
relevant for the purpose of this discussion that the
hon. Member 'ha; raised while making his
observations is with reference to the conservation
of energy. This is not the occasion when I should
go into details as to what steps are being taken for
conservation of energy. I would only say that the
Government on its part is trying its level best in
various sectors, be it power, be it coal or be it oil,
to take vyarious steps for the purpose of
conservation. Even
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non-conventional sources of energy are

encouraged. But this is not a subject which I

think I should deal with | this stage.

DR. MALCOLM S. ADISESHIAH
(Nominated): Mr. Deputy Chairman, I
shall be brief. I must begin by stating that
I am one of those economists who in
relation to the coming budget had said
that there should be a rise in the prices of
petroleum products as one means of
stopping what I regard as th, un-
acceptable rate of increased consumption
of petroleum products in the country
which is not referred to here. For this
year we will be finishing up with a 15 per
cent increase in the consumption of
petroleum products. This is unacceptable
in relation to this being a very high price
scarce product and, therefore, I have been
proposing that there should be a erise in
the price of thes, products.

But I disagree with my friend Mr.
Bhandare. I am sorry that this decision to
raise the price was not part of the budget.
It is not only because the decision erodes
Parliamentary* powers but because I
would like to see it in th, light of th, total
revenue raising proposals before us. I
cannot judge the importance of this in
isolation without seeing the other revenue
raising proposals that are going to be
placed before us by the Finance Minister.
I would like to see this as part of the total
budget picture.

I support the increases that have been
proposed by the hon. Minister on six
items. I have four questions three of
which ar, minor. My first minor question
is in respect of paragraph 2 of his
statement where he relies on self-reliance
to improve balance of payment position. I
do not think that this is quite right.
Yesterday th«re was a debat, between him
and some members on this side of the
house about the marginal difference
between turning coal into oil and
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importing oil. He reported that the
Government decided to import since that
would be cheaper. Therefore, this
relationship between self-reliance and
balance of payment is not so evident as
he makes out in paragraph 2.

In paragraph 3 he makes out a C3se for
the price rise of petroleum products on
the basis of reduction in crude imports.
Yes. But I think more important i Vhe
reduction in crude consumption in regard
to consumption. I think we should
discipline our poor country. Look at the
last five years. Every year crude con-
sumption is increasing and this should be
stopped.

My third minor point is that you referred
to substitution of oil products by other
energy sources. May I say that there is also
what is called inter-petroleum product
substitution? That is to say, we should,
wherever possible substitute petrol with
USD, we should substitute, wherever
possible, HSD with LSD, and we should,
wherever possible, substitute LSD with
furnace oil and so on so that there is also
substitution between the products. Now,
my main question is —it has been asked by
one or two Members in an indirect way—
that the result of your decision is to
increase the gap between the prices of HSD
and that of kerosene, subsidized kerosene.
Mr. Minister, I do not know whether you
have received, but many of us i" Parliament
have received, a letter from All-India
Motor Transporters' Association which
says that the areation of non-levy and levy
kerosene is going to create more problems
than it intends to solve because of the
further widened can between the price of
levy kerosene and diesel and the
unscrupulous people will be more tempted
to adulterate this with kerosene and the
weaker sections would be starved of their
requirements. They have sent you and also
Mrs. Gandhi a cable. My question now is—
this: Since the gap between the subsidized
kerosene and diesel is increased, what
measures ar, we taking or
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we are able to take to prevent the
subsidized kerosene being used to
adulterate diesel? 1 will end by saying
that T have some doubts as to whether
you should equate 70 per cent of th,
kerosene with the weaker sections. I
think it would be very good if you can
ask th, State Governments, if you cannot
do it yourself, to make a survey in some
urban areas to find out as to who
consumes the subsidized kerosene. May [
say to you that my wife -has to buy
kerosene every month because the LPG
supply is delayed, the gas deliveries are
delayed, and sometimes the delay is as
long as three weeks, and I cannot be
regarded as belonging to the weaker
sections and many people like me are
consuming th, subsidized kerosene.
Therefore, the system that you are re-
ferring to, I think, should like the
delivery of subsidized kerosene to be
supplied to 'he poorer sections to those
who are holding the ration cards for
drawing subsidized rice. At least in my
State only those whose monthly income
is below five hundred rupees can draw
these rations and this kind of a thing we
should insist on because there is the real
danger of misuse and adulteration.

SHRI P. SHIV SHANKAR: Sir, what I
have mentioned in para 2 is a matter of
policy wherein I have said that because
of the severe adverse balance in our
foreign trade we have been facing
difficulties and I have said that in order to
reduce the balance of payments gap, we
have to ensure self-reliance and to take
these measures to reduce this gap. I have
said it as a matter of policy. We have to
necessarily work in a manner to achieve
self-reliance in crude production. Now,
for that purpose, while we have to make
ever, effort to see that production
Increases, we have also to see that the
imports decrease. It is in that context that
I have referred to the self-reliance
concept. This is only a proces, a*!"* °*
cannot say that we can achieve it
immediately when there is an increase in
the prices. I would not like to dilate fur-
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ther on thi; aspect and I would directly g,
to the main question which my
honourable friend has raised with
reference to the question of adulteration
with subsidized kerosene of HSD. I do
not fully rule out the possibility of such
kerosene being used for adulterating
HSD. But th, fact is that if the vulnerable
sections of people, to whom kerosene is
provided at subsidized rates, would like
to sell it for the purpose of adulteration of
HSD. to that extent the Government
would take the measures that it can.

ot vimwaT fvg o (geewim)
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SHRI P. SHIV SHANKAR: I do not
also rule out the possibility of the dealers
themselves selling the kerosene directly
to high-speed dealers. I am not ruling out
the possibility. But for that what is more
important i to strengthen the distribution
system and to strengthen the vigilance
system also. I have already instructed the
States, and on our part also we are
strengthening our vigilance system
properly, so that this type of malpractice
is curbed to the extent it is possible. My
hon. friend has also stated the measures
which can be taken. I am aware it is
possible. These are the difficulties. But
they have got to be solved, and on the
part of th, Government we would
certainly take steps to see that this type of
malpractice is checked. As observed by
the hon. Members, 1 have already
requested officers to make the survey of
the vulnerable sections. We have given
the guidelines based on the salary content
on the economic content of this class. I
have given different guidelines, on the
basis of which I am sure, within four
months, this work would be completed.
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The hon. Member has also referred to
his purchasing kerosene. I do not know; I
will also again go back to see, because I
have already directed all the companies
to supply second cylinder. I had to take
this decision because the supply of gas
cylinders was getting delayed. As a
result, the people were not only
consuming more kerosene but they were
also facing hardship. That is why
notwithstanding the fact that some of the
hon. Members felt that this would retard
the supply of gas cylinders to the rural
areas. I took this decision so that the
unhappiness could be minimised. I am
sure the hon. Members would take
advantage of this standby gas cylinder.

MR. DEPUTY CHAIRMAN; Mr.
Kalmadi. Be brief.

SHRI SURESH KALMADI (Maha-
rashtra): Even befor, I started, you are...

MR. DEPUTY CHAIRMAN: Every-
thing has been discussed. There is
nothing more.

SHRI SURESH KALMADI: Not this
one. It is surprising that while all over the
world the prices are falling— not only
falling but they are crashing—we are
raising th, prices of our products. I would
like to know from the hon. Minister
whether we are the highest taxed country
in the world as far as petroleum products
are concerned. I will just read out a part
of your statement:—

"Significant quantities of Kerosene
were being used by anti-social elemeng
for adulteration with high speed diesel
oil. As a result of these malpractices,
the growth in consumption of kerosene
in the last two years has been much
higher than the normal growth in
consumption..."

This i a frank admisison that the
Government was a mere spectator for the
last two years and you could not control
adulteration in this particular product.
And if you think that by this
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new dual policy you are going to succeed,
I think you are sadly mistaken. We in
Maharashtra have tried it at sugar and
cement—dual pricing. It has totally
failed. At times of shortages there is a lot
of blackmarketing, etc. The main cause of
adulteration airong petroleum dealers is
the basic fact that commissions have been
stagnant for many years. Whereas in
1960-65, the commission on pet-oleum
products was as high as 7 per cent to the
dealer, he is now getting only 2 per cent
margin and this is the reason why the
petroleum dealer goes into adulteration.
This will not be there if you give him
proper commission and proper share.
Arid you have to go into this basi,
question of how to prevent adulteration.
And I would like to know if the Govern-
ment is thinking in terms of increasing
the commission of the petroleum dealers.

SHRI P. SHIV SHANKAR; Sir, one
pertinent question which has been raised
by the hon. Member i; whe:her the price
of the petroleum products in our country
is the highest. I must submit that the
prices of mos; of the petroleum products
even after this increase are lower than or
are comparable with the prices in most of
the countries in the world. I have got de-
tailed figures but it would be unnecessary
for me to go into that at this stage. Since
a general question nas been asked, I
thought that a general answer should be
furnished.

SHRI SURESH KALMADI: What
about the commission? Are you thinking
in termg of increasing the commission
because in the last ten years it has come
down from 7 pe~ cent to 2 .per cent
which is leading to adulteration?

SHRI P. SHIV SHANKAR: Some
time back we had taken a decision to
increase slightly. In fact, my predecessor
had also taken the decision. With
reference to different products, the
commission hag been raised. I had also
worked out. Arid this decision we have
taken something like 6
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or 7 months back; I am not sure about it.
Presently, there is no proposal for enhancing
the commission.

SHRI SURESH KALMADI: That will
lead to mor, adulteration.

SHRI GHULAM RASOOL MATTO
(Jammu & Kashmir): Mr. Deputy Chairman,
Sir, yesterday, it has been talked ®*—I should
say—that ™ the eve of the session of
Parliament these increases are made. I woul®
request through you, your medium, Sir, all the
Ministries in the Government that whenever
they have g°t to increase their rates, they
should carry it out in the session rathe, than
out of the session. Particularly, the Minister
for Petroleum i here and I would like to get
an assurance from him personally whether he
a,grees with my view.

Sir, I have com, from Kashmir only two days
back. The question of kerosene is the
burning topic everywhere. Now, in
Kashmir, kerosene is being used to sav,
forest wealth. In Kashmir, in the low-lying
areas, forests are he. ing| denuded for
using as firewood. The Government there
is encouraging th, people living on the
fringes of the forest to us, kerosene instead
of thi; thing Now, according' to the
statement made earlier and  according to
the newspaper report that had appeared in
the press, the Govern, ment has yet to
evolve the machinery to make this 70 per
cent available. 70 per cent is a good quantity.
I would only submit a practical solution to
tide over the present difficulty. Inevery
State h, has , depot. Let him send a, SOS
right now to every State that according
to the present stocks of kerosene in that
particular State, 70 per cent should be
earmarked immediately for the weaker sec-
tions and handed over to the State
Government for immediate distribution.
Is the hon. Minister agreeable to thig
proposition because it is only through this
proposition that  within a matter of days,
every remote corner of the State—it is, of
course, the question of distribution of the
State Government—far-flung  areas can be
ensured to get this 70 per cent kerosene.
Otherwise he has to wait for a
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long time to set up that machinery. I would
request him to kindly enlighten us whether he
is prepared to accept my plea on this.

SHRI p. SHIV SHANKAR: Leaving out
why it has happened, the fact remains that on the
very day itself when we took the decision, we
advised that the State Governments should
be supplied 70 per cent of their allocations
at the subsidised rate. Thig hay already" been
directed and this is followed also. Therefore, I do
not see any difficulty with respect to that part of
it. As I said, i, the interim period th,
mechanism i ther, in the sense that so far as
sugar is concerned that ig being supplied on
sugar cards everywhere and that mechanism will
be used in the interim period for the purpose
of supp y ng kerosene also. Though w, have left
it ty the State Governments to devise th,
mechanism, but this we thought would be better
for the purpose  of supplying kerosen, in the
mean time.

MR. DEPUTY CHAIRMAN; Thank you

very much.

Afte, lunch w, shall take up Motion of
Thanks o, the President's Ad_  dress. Of
course, special men ions are also there. Then
w, shall have further discussion regarding
Assam at 4 p.m.

Hgq AT WA4ET 2,15 7 A%
¥ fag zafas Fr smEr &
The HouS, then adjourned for

lunch at twentyon, mi-nut. past one
of the clock.

The House reassembled after lunch at
eighteen minutes past two of the clock.

[The Vice-Chairman (Shri Sat Faul Mittal)
in the Chair]

REFERENCE TO THE ALLEGED
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